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LeaflE3 counsel for the applicant and his 

Associates are absent without any request for 

adounrnent,Irithls case pleadirs have been ornp1ete 

long agog In vic: of this, it is not possible to 

drag on the matter indefirtite1YWe have therefore 

heard Mr. KB05eb len& Senior Standing Counsel 

a::peariflg for the Departmtal ReS0fldent 	private 

ResPondent No 5 counsel is also absent without 

any request for adjournrneflt.Theretore, we did not have 

the bef1t of hearing theme 

2 	For thepresefltPUi0S€sit is not nessar' 

to gO into too many facts of this caseMmittSil, 

five appliCantS appli. for the 0st of Fireman 

under the Departmental Respondents i.e, Di rector 

Interim Test pange and they were called for 

hysiCa1 test to be followea. by written test 

and intervie'. for those who have qualified in the 

physical testAppliCaflt5 apeared in the physiCal 

test and according to them they have come out 

successful 	but they were not Called for the written 

test and inter i&i. They have stated that ReSpOreflt5 
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4&5 did not appear in the physical test but they 

were called to the written test and i1nterViJ.Ir 

the context of the auove facts, they have come up 

in this OriQinal Application with the pra1er to 

direct the Respondents 1 to 3 to Cancel the provisiona 

selection list dat€d 16.2.1999, to Set aside the 

merit list of Respondents 4 and 5 and to direct 

for consideration of the Case of applicants for 

appOintment as Fireman. 

3. 	Departmental Respondents have filed counter 

opposing the prayers of appliCants,It has been 

submitted by the Departmental Respondents that for 

filLing up of the 12 pOsts of Fireman,cell letters 

for physical test were issued 2 5 short listed. 
Wj 

C and jdates.In response to that 1229 candiciates 

appear& ir the physical test on 2nd,4th ,Bth and 
a3OVe 

10th of Foruary,1999.Qut of the totaj. 85 numoers 

of Candidates were successful in the physical 

test. Respondents have further stated that some 

ex-servicemen appeared i., the physical test on 

15. 2.1999 as they could not appear on 10th of F1999. 

In pursuance of the order of the rribnal in OA No. 

4/99 one shd. Ranjan sankar pradhafl was also allowed 

to take the physical test ftr the second time on 

15th of Fehruary,1999 but neither the ex-serviceman 

as stated above nor Mr.pradhan qualified in the 

physical test. Respondents have stated that 

appliCants 4 and 5 as also Respondents 4 and 5 were 

called for the written test and intervi ew on 11.2.1999, 

Other three applicants Could not qUalify in the 

physiCal test and tnerefore, they were not called 

for the wdtc4En test and intervit5d. Applicants 4 qnd 

5 whO were c1led for the written test and intervi 
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could not be irCluded in the litt on the haá 04 

the performance in the written test and ir1tervi. 

On he above grounds the ResPondents nave opos% 

the prayers Of aplicdnts. From the abavepleadiflgs 

of the parties,we find that two of the aplicants 

qualfi& in the phys1Cl test and were called to 

the writti test and thtervi. Respondts 4 and 5 

appearI in the physical test as originalLy scchedulerl  

and the conttiOn of applicant that &espondents 

4 and 5 did not take the physical test at all has 

been denies by the ReSP3fldefltS. This assertion of 

the Respondents has not been deni& by the applicants 

by filing any rejoindar.In viri of this,we hold that  

Responieflts 4 an,-j 5 have appeared in thephysiCal 

test as per sCh&Ul.SO far as nonselentiOfl 

of applicants forhe post, three of the applicants 

could notxalify in the physical test and therefore, 

were not called to the writt 	test and intervi. 

NO others applicants i.e. applicants 4 and 5 

were qualified in the physical test and were also 

called for the writ- teP test and intervi.Mery 

becaus€ of their assertion that they had done well 

E 	nin the iktttefl ttd jtervii,it can  riot e 

J-t 4wkw 
held that they in the merit lists  

In vi of this, we hold that the application is 

without any merit and the applicants are.nOt entiti& 

to any of the reliefs claimed by them in this 

O.A, The Original Application, is therefore, held'to 

be W jthou t any merit and 

'— 
(G. NARMIMMAM) 
MEM3 ER(JUDI CI ALE) 

is iejeCtd.No Costs, 

VI C 

 


